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1. To be referred to the Reporters or not?

(^udgamenl of the Bench by Hon'ble Mr. 3,P, '
Sharma, nember )

In both the above noted applications, the grievance

of the applicants is common that the respondents have #

tiispensed uith their services as casual labourer ufiile ®

retaining their juniors in service. In both the applied'

tions, the applicants orayed for the grant of the relief

for a direction to the respondents to aopoint them on
- - r®

regular basis against Group -O- posts uith .11 ppn»,pu«,tlal

bsnsfits. uith psym^it of salary and allouanc.a on rsgular
basla in th. scri, of Rs. 750-9-10. Th, notic.s uar, IsauSd

to th, r.spondants uho contastad th. applicaUona.

i. Th, stand of th, r,spond,nts is that thi .pplleants^f
ar, daily-paid uprkars and haua not s.ruad fj^r th, ra,ul,lt.
numhar of days to ha .ntitfad to ha ragulwlj'ad In .aruica, '
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3, HoVJever, during the coursa of hoariniglTth^ltiarned
'- '• •;- '•<; . •

counssl for ths respondontsf Shri ManoJ. Chatty

argued that the apolicants have sine e-been, con si tfired for

ra-engage'^ent in terms of the interim direction lesued by

the Tribunal in the'order dated 1,10,1992» ' .T ha lliarned

counsel for the applicant, houever, or aye for filing an

affidavit to that effect. Or. S.K. Sinha, Director, lAfll, ^

Pusa Institute, Neu Delhi (Respondent No, 2), has filed the

affidavit in uhich it is deposed that both'thovapplicants,

Shri Satya Narayan Yadav and Shri ^aj Kumar Rai, h-ve been

approved for engageTient in the event of any vacancy arising.

A sffiicrity 1ist of daily-paid labourexs who have completed
.•K"t %

240 days* service, is also being maintained. In vie-J of -V-i
that I

the above facts and circumstances, the relief-^could have |
ivi..

been allowed to the applicants, stands granted by the

respondffits and that uas the relief which uas also prayed

by the applicants. Both the applications have, therefore, '
... j 9- r^/a-e

become infructuous and are dismissed, ^ f-L^ £r. 'L ^
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